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acr / ORDER

PER BENCH (Oral):-

This assessee’s appeal for assessment year 2016-17 arises against the
Commissioner of Income Tax (Appeals)-Dhanbad’s order dated 05.09.2019
passed in case No. CIT(A), Dhanbad/10069/2018-19, involving proceedings
u/s143(3) the Income Tax Act, 1961; in short ‘the Act'.

Heard both the parties. Case file perused.

2. The assessee’s former substantive ground seeks to reverse both the
lower authorities’ action disallowing gift of ¥6 lakh received from his father
during the course of assessment and restricted to %2 lakh in the CIT(A)'s

lower appellate order. Both the representatives fail to dispute the clinching fact
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that neither party’s submissions deserve to be accepted in entirety since this
taxpayer has failed to discharge his burden of proving the full gift claim and in
view of the fact that the impugned gift has come from his father only. Be that
as it may, we deem it appropriate in these peculiar facts that a lump sum
addition amount of %1 lakh would be just and proper. The assessee gets part
relief of X1 lakh accordingly. Section 234B interest shall be computed keeping
in mind hon'ble jurisdictional high court’s decision in Ajay Prakash Verma vs.
ITO (2010) TA No. 38 of 2010 reported in 2013(1) TMI 140 in consequential
computation as per law.

3. This assessee’s appeal is partly allowed in above terms.

Order pronounced in open court at the close of hearing on Tuesday 21

July, 2020
Sd/- Sd/-
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